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Judgment ( Oral | W
(By : Mr, Justice V.S. Malimath,Chairman) . |
The petitioner has come to the Tribumal at the
stage of of the issuancs of the Memorandum of charge dated

22,2,1990 enclosing the statément of Articles of charge and

imputation of allegations, The further prodeadings in the
inquiry have besn stayad pending disposal of the main case,
The counsel for the pstitioner submits that some of the

orders which are alleged to have been passed by the petitioner
in respsct of which the conduct of the petitioner is sought

to be examined)have been set aside by the appellate authority,

Ha, therefore, submits that no Usaful purpose would be

sarved by psepaifing with the inquiry, It is necsessary to

point out that/the orders adverted to in the Memorandum of
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- these facts to the notice of the disciplinary authority to
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charge have not besn so set aside, Even if the oxde

have been set aside, it is open to the petitioner to bring

persuade it to drop the proceedings on the ground that there

is no substance in the allegations. UWs would not be

justified in interfering at this stage in the disc;plinary
proceedings, The Supreme Court has again and again pointed
out that it would not be propsr to exercise jurisdiction

by the Tribunal to interfere at this stage, This is not a
case of clutching of thé juriediction which the authorities
do not have, This is a question where on the merits the
petitioner says that he is‘;:u}itled to succeed. That is a

matter on which a decision[}o be rendered by the diSCiplinér

P

authority in the disciplinary procesdings, In these

any
circumstances , without expressing /opinion on the merits
of the case, we decline to interfere at this staga, UWe, .

howsver, while dismissing the pstition, direct the raspohdents

in the circumstances to disposs of the disciplinary inquiry

with utmost expsedition, W“&
(1.K. RASGOYRA (V.5. MALI MATH)
ME MBER' (A CHAIRMAN




